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Justice V.3. Agaarwsi

On 27.1.2004 when this ;
counsel for applicant had sisied ihat he would like io file a separaie
application for quashina of ihe ralieving order of 2.9.2003. This Tribunal
specificaliy noted ihat ihe present petition periained fo the complaint mada
by the applicant periaining fo gender harassment and that the inquiry could
not be conducied b rg’ male ofiicer.
2. aspondenis’ leamned counsel concedes this fact and has siaiad thal
during the pendency of the prasent pafition, they have appoinied Dr. {Mrs.}
cukhminder Kaur as the Chairperson of the inquiry commitiee wiih three
members associating one person from the Non-Governmenial Or ganizaiion
{NGO). Learned counsel for respondents has given a copy of the same iothe
applicani, who appears in person.
3 Keeping in view ihese facls, the applicant, If so advised, may
challenge the rapori that has now been given and Iake recourse undar the

law

!T:'

4. So far as ihe present application is concemed, no furiher order is
required io ba passed and, iherefors, in face ofthe a‘fc;resaici, with right io the
applicant o chellenge the inquiry repoit thal has now been given by ihe

subsequent commiliee, which has been appoinied, the pelition is disposed

of.
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